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ORIGINAL APPLICATION No.293/89 

'LI 	 - 

This application is filed by the applicants who are all 

working as casual labour and who have attained the temporary 

5tatus in the I.O.W. (Revenue) E.G., Sèuth Central Railway, 

Secunderabad. It is their grievance that for the purpose of 

screening and regular appointment as Khalasis, the respondents 

are proposing to combine three units of lOW (Revenue), Moulali; 

lOW (East), •Secunderabad and lOW (sw) Hyderabad. It is the 

case of the applicants that previously when a writ petition 

was filed before the High Court in the year 1974, kkz by 

certain casual labours praying for reckoning the seniority 

division-wise 
on/Ra±xxw±zx basis, the stand of the department in that case 

that screening should take place only on the basis of the 

unit and not the division. The applicants contend that r 

XTO 
a contrary stand kg iseing taken by the department and the 

department is seeking to screen candidate4y combining various 

units. The applicants, therefore, stuht a direction to the 

respondents to screen the applicants for appointment as regular 

class IV on the basis of unit seniority. 

2. 	We have heard the learned counsel for the applicant and 
cLhs 	Jf 

the learned standing  Counselfor Railways, Shri N.R. 1DvaraJf 

It is brought to our notice •that the applicants made represen-

tations on 6-2-1989 to the DRM (Respondent nolS) stating that 

pooling of seniority of casual labour of three units is totally 

wøtg wrong, and seeking mairitenance.of unit-wise seniority for 

representation 
the purpose of regularisation. admittedly, this apfl±tjn/is 

I 

c 	

yet to be disposed of. Thepplicatjon b.ef.otc.e-,ns can6be dis- 

posed of with a direction that the DRM (R-5) should dispose of 

the n representation of the 'applicants dated 6-2-1939 within 
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three weeks from the date of receipt of this order. 

In the mean while, the respondents may go on with 

screening of candidates as contemplated, but shall 

not release the list of selected candidates till 

the disposal of the representation dated 6-2-1989 

of the applicants. 

3. 	With the above directions, the appliction is 

finally disposed of. There will be no order as to 

costs. 

(dictated in open court) 

(n., SIJRYA RAO) 
	

(n.K. ttORTHY) 
Member (j) 
	

Member (A) 

10th April, 1989. 
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